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O R D E R 

(Hybrid Mode) 

15.07.2024: Learned counsel for the Appellant submits that after order 

of this Tribunal dated 10.06.2024, OTS has been accepted by the Bank on 

12.07.2024.  Learned counsel for the Bank submits that Bank has accepted 

the OTS and the Appellant has also deposited the entire amount of Rs.6.80 

Crore as full and final settlement, hence, Section 7 application need not be 

proceeded any further.   

 Recording the above statement of learned counsel for the parties, we 

close this Appeal.  Impugned order dated 31.05.2024 is set aside.  CIRP is 

closed.  Learned counsel for the Bank submits that fee of the IRP has already 

been paid. Appeal is disposed of accordingly.   
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